TH THE CENTRAL ADMIMISTRATT VE TRISUNAL
PRINCIPAL BEMCM, MEW DRLMT .

Ragi . Mo On 8E3/86 Darte of decision: 14.07. 1097
Shed Tafair Alam ' o ADDl ot
Versus
Uridon of Indis « o« Respondent.s
For the Applivant . - o Mone
For the Respordents « RO
Corems
Thae Hon'ble Mr. POK. Ka rtha, Vioce Chairman(1)
The Hon'ble Me, B.N. Dhoundival , Administrotive Member

1. Whather Reporters of local papers may be
allowed to see the Judoment? '

2. To be referred to the Reporters or not?
Judgment (Oral )
{of the Bench delivered by Hon'ble Shri p.K. Kartha,
Vice Chairman{J))
When this case was cal led,. none appeared for
both parites. This case has been listed in the first 15 cases

peremptorily for - final hearing. The application is dismissed

for default and non-prosecution.
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(BN DHOUMDI YAL ) ‘ (P.K. KARTHR)
MEMBER (A ) VICE CHATRMAM(.T)
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